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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERAHAQ |BENCH

AT HYDERABAD.

0.A.ND.577/1596.

Date of decision: 3§-12-1998.
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Betwsen:
A, Subba Raddy- X e Applicant
and

1. The Director of Postal Seruices,
P & T Department, Kurnascl, Kurnool Ot.

2, The Supurintandant of Post 0ffices,
Proddutur Division, Proddutur.

3. The Chief Post Master Genaral,

Hyderabad.
4. G.3urya Vemanarayana Reddy. ++ Regpondents
Counsel fof the Applicant: Sri J.V.Prasad.
Coungelfor the Respondents: Sri1 B. Narasimhg Sarma,
) ’ SI.SP.SCEEE
Coram.
Hon'ble Sri R. Rangarajan, Member (A)
Hon'bls Sri B,.,5.]al Parémeshuar,ﬁembar (3)
JUDEMENT
o SULLEENY
fj\' (by Hon'ble Sri B.5.Jai ParameshuarTﬂamber(J)
B
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Haard S5ri B.

gimha Sarma, Sendor CGSC for the respondepts 1t
Notice has begn ssrved on the 4th Respondznt., H
renained absent. ‘
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2. The post of g.a.B.P;ﬂ., Gollalagudur
Post Dffice fell vacant .on éccount of the resignat
the incumbent of that post oR his selection as Fog
The re#pondahtg raquisitidhad:the loca; Employment
for aponsir}ngtha eligibia cand;dates to Pill up
pest on regula£ basis. ;'fhere was no respongad fr

local Employment Exchange.

3. Pending selection, the applicant uwas

appointed to the post on hrou%sional basis. He ng

an open Natification was issued on 24.1.1996 by tWa

2nd respondent. In response to the said Notificat
four applications including that of the applicant

that of thé Respondant Ne'.4 wBre received.

4., After ueriﬁicaﬁfon and acrutiny of
applicationg received, che Rgspondent Authorities
the 4th respondent and-appuinted him to that post

EDBPM, Gollalagudur, She QmFch4-ﬁwk Ckwqe%f%EBth'T

5. Being aggrieved by the selection apd

appointment of the 4th respondent, the applicant h

ment of the 4th respondent as EDEPM of Gollalagudp

Post Office.

@ |

Branch
ion of
tman.
;xchanga
the said

om the

e

iogn

and

the
selected

of

5 .99b

as

filed this O.A., challenging the selection and appoint-
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6. The applicant in7tﬁé C.A., had submitted
the 4th respuﬁdent uaslgalectéd on account of polit]
influsnce, that the 4th tespunq;nt was not having af
pruoperty in Sis namg, that the Respondent No.4 had
produced bogus Pattedar Passiﬁmok at the time of veil

cation and that the land indicated in the Pattedar |

Bopk is not a cultivable land. He states that he st

meritorious than the 4th respondant.

7. The Respondents in their counter have stgted

that
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that they hed taken into consideration the marks scéred

by the applicant and the 4th respondent in tha SSC §

[xami-

nation, that thz selection of the 4th respondent wag not

mads on account of any political pressurse, that the

Pattedar

Pass Book as well as the certificate issued by the Mi.R.O.

Uemulﬁ)tha Respondent No.,4 possessed land in his oulf

and that the averment made by -the applicant that tha

1 Namea

Pattedar Pass Book praducéd“by Respondent No.4 @as § bogus

CWV-Q('_L': .

gne is naaﬁ Cn perusal of the records, ths said. vgrsion et

bprne out from the records.

8. At the time of hearing the case, the

Respondent Ngs., 1 td 3 had produced the selection

proceedings. Un going through ths selsction proceegings,

thas applicant had scored 357/500 marks in.the S8C E>
nation whereas the sglected candidate viz., the 4th

pondent had secured 365/500 marks. Hence the contes
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of the applicant that he was meritorious than the

selected candidate cannot'be'accepted.

9, The applicant also submits that the 4fh res-
pondent was not residing in the village since 10|years
and he was working in a private company at Hyder%had
and waes staying there only. - For selecting a sufitable
candidate for the post of EUBPM, residence in tﬂa

a
village is not/pre-condition., The selected carjdidate
can after appointment make arrangement for his gtay

at Gollalagudur to run the Fost Officse. Hencej this

contention of the applicant is not accepted.

1u. After hearing the learnéd Senior Standing
counsal for the Rgspondent Nos., 1 to 3 and perpsing
the selection pracaedings, we are unaole to ac%ept
any of the contentions of the applicant. Tha (selaction

of the R spondent No.4 is in order.

‘11« In viaw of the above discussion, tha
0.A., has no marits and it is accordingly dismissad.
There will be no ordér as to costs,
12. The records produced by tha Oeparftment

AHell be returned to them.
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II COURT
- TYPED BY ' CHECKED BY
CCMPARED BY REPROVEDL.BY
IN THE CchRAL ADMIdIST\RTIUE RIBUNAL

HYDERAZAD BEWCH HYDERABAD

THE HON'BLE SHAT RORANGARAJIAN

AND

THE HON'OLE SHRI B.S.JAT PARAME

DATED 3 ]*’2-‘?8
L//’;ﬁ
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SWAR
Mm(3)

HZ0FR/JUDGHENT
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ABMIT{TED AND

ALLOJED
DISPOYED OF WIVH DIRECTIONS

\_DISATSSED

DISMISSER AS WITHORAWN

ORDERED/REJERTED

©NO ORRER A5 TO COSTS

SRR

NTERIM DIRECTIONS ISSUED
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